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CEN1RAL ADMINISTRATiVE 11(IBUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO.550 OF 2010 
CUTTACK THIS IS THE 24th  DAY OF SEPT., 2010 

B. Sahoo..................................................Applicant 
Vs. 

Union of India & Others ............ .............. Reondents 

FOR INS TRUCT1ON 

Whether it be referred to repoiters or not? 
Whether it be circulatedto Principal Bench, Central 
Adminirative Tribunal or not? 

7 
(C. R. MOHAPA1RA) 	 (MR. 	 ) 
ADMINISTRATiVE MEMBER 	VICE-CHAIRMAN 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTFACK BENCH, CU1'TACK 

ORIGINAL APPLICATION NO P550 OF 201Q 
CUTTACK THIS IS THE 24 DAY OF SFPT, 2010 

CORAM: 
HON ' BLE MR. MR. MOHANTY, V IC ECHA IkMAN 
HON'BLEMR. C.R. MOHAPATRA, ADMN. MEMBER 

Sri B. Sahoo.aged about 38 year Sb- Sn M. Sahoo, Village/Pot-
Surapratapur, Via-Mathakaragola, Dist-Dhenkanal, Oris. 

................................. Applicant 

By the Advocate(*) .............. .................  ...... MrPX. Padhi, 

VL 

Union of India, represented through it's CMO, Oria 
Circle, Bhubaneswar. 
PMG, Sambalpur Region, Sambalpur. 
Director of PotaI SmveceK Sambalpur Region, 
AtJPofDia-Sambalpur. 
Superindent of Post Offices, Dhenkanal Diviion, 
Dhenkanal. 
Inector of POdS, Kamakhaya Nagar Sub-Divilon, 
Kamakahyanagar, Dhenkanal. 

................................Reçondenta 

By the Advate(). ............................... 	• S. 
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Heard Mr. PlC. Padhi, Ld. Counsel appaaiing for the 

Applicant and Mr. S.Rarik, Ld. Addi. Standing Counsel for the 

Union of India (to whom a copy of this O.A. has already been 

anpplied) and perused the materials placed on record. 

Seeking transtir, the (Applicant) a GDS employee 

represented to the authorities and by way of filing the present on 

1907.2010 under Section 19 of the Administrative Tribunal's Act, 

1985, the Applicant hasprayed asunder;- 

"(i) To drect the Respondents to consider the can of 
the applicant for his po1ing at Baisinga as GDSBPM or 
at Mathakargola as GDSBPMIPacker. 
And any other order(s) as the Hon'ble Tribunal deems 
just and proper in the interest ofi stice. 
And for this act of kindness the applicant as in duty 
bouridthall remain everpray." 

At the time of hearing Mr. Padhi, 14. Counsel 

appring fbr the Applicant has pmduced a copy of Government of 

India (Depattment of Pods) Lr. No19-10/2004-GDS, dated 

17.072006 to say that on the lin,e of the said Government 
cø 

lelter/circu Jar 01)8 Personnee transtned in appmpriate situation. 

Since it is the positive case of the Applicant that his 

representations are still pending un - disposed of with the 

I 

Respondents, without any wtof time, we dispose of this case by 
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remitting the matter to the Respondents who thould consider the 

giievances of the Applicant (as raid in his representation and in 

this O.A) ,\while considering the grievances of the Applicant)  the 

Respondents should tg in mind the provisions in Government of 

Jndia (Depaitment of Poats) Lr. No.19-10/2004-ODS, dated 

17.07.2006(aipra) and do needfiu)/pass a reasoned order, within a 

period of 90 days from the date of receipt of copies of this order, 

under intimation to the Applicant 

Send copies of this order to the Reondents (together 

with the copies of this O.A) by RegIered Poat at the coit of the 

Applicant Mr. Padii, Ld. Counsel appeaiing for the Applicant, 

undeitakesto deposit the required postagesin course of the day. 

Free copies of this order be also senit to the Applicant 

and the Ld. CouneI appearing for the parties. 

-- 

(C R. QH11A) 	 (MR. MOHANTY) 
ADMI1cISTRATWE MEMBER 	VICE-CHAIRMAN 

4.waIC.M 


